BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE AT PUNE

ORIGINAL APPLICATION NO. 200 OF 2024

Laxman Thombare & ors Applicant
Vs.
Jalsparsha Riverside Resort .Respondent(s)

REPLY-AFFIDAVIT

[, Mr. Nilesh Dattatraya Surve, Age adult, Occ: Agriculture,
the Proprietor of the Respondent No.1 herein, do hereby file my

Reply-Affidavit, as under :

L. At the outset, all the contentions, allegations and statements
made by the Applicant in the present Appl_ication are denied-
and nothing therein shall be deemed to be admltted by the
Respondent No. 1, by reasosill of non-traverse or O'[h.'éTWi'Se:,

unless specifically admitted herein.

2. All the allegation, statémeil_ts &@_Cqﬁenﬁons rlaised.b:y the
Applicant in the present ap_piicati.on aré fal'éé, frivolous and
baseless and much contrary to the facts and circumstances of
the present case. The present reply is being filed on behalf of
_ the Respondent No.l seeking rejection of the said

'
! application. It is further submitted that the Applicant in the
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present Application has suppressed material f:
Hon'ble Tribunal with an intention to clec;eivc;\"--‘E
Tribunal, to seek favourable orders from thi[} _
Tribunal. Vide the present reply, the Respondent No. 1 is
bringing on record material facts and circumstances, which

have been intentionally suppressed by the Applicant.

Respondent no. I submits that allegations made by the
Applicant are very vague and no substantial question relating
to environment have arisen as such on this count alone the

Application needs tom be dismissed, rejected.

It is submitted that the present application is filed before this
Hon'ble court for encroaching the banks of Mula river by the
Respondent No 1 and extension of his resort and pollution of
the water and soil of the River Mula. Nilesh Dattatray Surve
is a permanent resident of village Jamgaon, Taluka Mulshi,
District Pune and he and his family own agricultural land
situated at village Jamgaon and Shere in Taluka Mulshi at Sr
Nos 251, 694, 695 and they are engaged in the traditional
Work of agriculture, dairy farming and also conducting
Agro-tourism Commercial activity. Mulshi Taluka spreads
over areas of the Sahyadri range and during monsoon there
is very high rainfall. Mula river after the Mulshi dam flows
through villages on either side Male, Jamgaon, Shere
amongst other villages. Mulshi region is an ecological
hotspot, and there are many guest houses, resorts, etc. in the
Vicinity of the river, which have been completely ignored by

the Applicants. It is submitted at the outset that the present
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Application of the Applicants is absolutely frivolous and
made specifically to distract the Hon'ble Courts from the real
issue at hand, which is the trespass of the Applicants into the

lands of the Respondent No 1.

[ further say that thek Applicants have not come with clean
hands before the Hon’ble Tribunal.  This Respondent
submits that the Applicants are the owners of the land
adjacent to the land of this Respondent and they themselves
have constructed and are also in process of constructing
various structures for the purposes of Agro-tourism,
However, the said act has been deliberately suppressed by
the original Applicants. It is submitted that the original
Applicants and this Respondent are already having dispute,
regarding land bearing Gat No.251 at Village Jamgaon itself,
which is initiated by this Respondent in the form of Special
Civil Suit bearing No.Special Civil Suit No. 523/2024 . This
Respondent has sanguine hopes of success in the said
proceedings. The Applicants herein, with vengeance and
malafide intentions to harass this Respondent, have filed thek
present proceedings on the basis of incorrect information and
by deliberately suppressing the material facts. Itis submitted
that the present Forum cannot be utilized by the Applicants
herein to vent out private vengeance against this Respondent.
This clearly shows the malafide of the Applicants.
Therefore, for the said reason itself, the present O.A.
deserves to be dismissed, since the same has been filed
malafide by suppressing material facts, which clearly show

that the Applicants have not come with clean hands.
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the land adjacent to the land of this Respondent fi

purposes of Agro-tourisms. Apart from the same, there ar C‘Q
other Agro-tourisms in the said area itself. This Respondent
itself does not personally quote anybody’s name. But the

same are already running there since long.

It is submitted that Nilesh Dattatray Surve decided to start an
Agro-tourisms business on part of survey no. 251 of village
Jamgaon, survey nos. 694, 695 of village Shere, and same is
registered bearing certificate no 181, at the Directorate of
Tourism, Government of Maharashtra for the operation of
the Agro Tourism business; the validity of the said certificate
is from 20/06/2022 to 19/06/2027. The said Agricultural
Tourism Center is running under the name "Jalsparsh
Rivershack Krushi Paryatan Kendra" (Agro Commercial
Resort). Hereto marked and annexed is the registration
certificate of Respondent no. 1 obtained from Directorate of
Tourism, Government of Maharashtra as “ANNEXURE
R1”.

That the alleged construction on the said land near the bank
of the river is constructed on the land owned by the present
Respondent No.1 that the same is not of permanent nature at
all. That it is an admitted fact the Respondent no.1 is an agro
commercial resort, situated near the banks of Mula river.

That the Mula river is the main attraction on the tourist and
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visitors of the said resort therefore the Respondent no.l is
taking all the efforts to maintain the hygiene and purity of the
Mula river as his whole business is based on the same. That
Applicant has conveniently with malafide intentions

concealed the fact that the Respondent no. 1 has established

STP of 30 KLD capacity for sewage and waste management.
That the said STP is having more capacity than the waste
water generated by the activities of the Respondent No 1. The
said STP is 'Solid Immobilised Bio-Filter (SIBF) system and
conforms to MPCB prescribed standards and the treated
waste water is being used for gardening, irrigation of rice,

vegetables, fruit trees, etc.

8. The Respondent submits that Respondent No.l has been
wrongly described, referred in the title of the application the
correct name of Respondent No. 1 should have been Jalsparsh
Rivershack Krukshi Paryatan Kendra and same is a
partnership firm and not a proprietary firm as alleged. That
the partner, Mr. Nilesh Dattatray Surve has duly obtained
permission from the required officials, 1.e., PMRDA,
Tourism Department, FDA as well as the Gram Panchayats

of village Jamgaon & Shere for carrying out the said business

agro tourism.
PARA-WISE REPLY

9, The contentions raised by the Applicant in para 1,2 & 3 need

no reply.

179



11,

6

The contentions raised by the Applicant in Para No. A o

Application are glaringly incorrect and matter of record &

are not related to the Present Respondent no 1 at all henceéyy
Respondent No 1 gives no reply to the same. It is further

submitted that, merely because the Applicants are resident of

Village Jamgaon, does not give them any legal right to file
thek present O.A. The Applicants have not suffered any
damage, so as to file any proceedings before th is Hon’ble

Tribunal.

The contents of paras 4 and 5, as are made out by the

Applicants, are absolutely incorrect, misleading and denied.
It is submitted that the Respondent No 1 is a law-abiding
citizen and has obtained required permissions to run his
resort and the said permissions are already annexed by the
Respondent no. | in the said reply at ANNEXURE R-2
(Colly). It is submitted that the following requisite
permissions from the empowered Authorities have been

obtained by the Respondent No.1.

a)  No objection Certificate dated 13.1.2022 from Gram
Panchayat, Jamgaon

b)  No objection Certificate dated 16.1.2022 from Gram
Panchayat, Shere

c) Shop Act Licence as per Maharashtra Shop &
Establishment Act and Rules of 2018 thereunder.

d) FSSAI Licence No0.21524083004792 dated from
17.8.2024 to 16.8.2027
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e) Building and Development permission dated 2.5.2024
No.OW/DP/BMU/Mouje  Shere/Tal.  Mulshi/Gat
No.694/Praka 904/23-24/724 by the Office of Pune

Metropolitan Region Development Authority.

[t is further submitted that the Respondent has not
encroached banks of River Mula, the cottage constructed by
the present Respondent are well within the area owned by the
present Respondent no. 1. It is submitted that the contents of
para 5 are blatantly false and incorrect and that Applicant has
produced nothing on record regarding the actual distance of
the cottages from the banks of the river other than making
bald allegations that the permanent construction is so visibly
encroaching into the red and blue flood lines that nay man of
ordinary prudence can identify the violation. That the same
is denied by the Respondent No 1 and the Applicant be put
to strict proof of the same. It is further submitted that the
Applicants themselves are the owners of the land which 1s
immediately abutting or adjacent to this Respondent’s land.
Mroeover, they have also constructed various structures for
Agro-tourisms. Therefore, the Applicants cannot blow hot
and cold by one breath, by contending that no structures are
permitted over this Respondent’s land without they
themselves are constructing structures on the similar land
which is adjacent to the land of this Respondent. This itself
goes to show that the entire claim made by the Applicant is

false, illegal and merely to harass this Respondent.
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The contentions raised by the Applicant in Para no 6 of the
Application submitted are hereby denied by the Respondent
No 1, as the Respondent has not constructed any permanent

structures between the Red line and blue line. It 1s well within

the area owned by the Respondent no. 1, therefore question

for the extension of the resort does not arise.

The contentions raised by the Applicant in Para no 7 of thg

Application submitted are false and baseless, hence aré\

hereby denied.

The contentions raised by the Appellant in Para no 8 of the
Application submitted are false and baseless, hence hereby
denied. That the present Respondent has taken required
permissions from the Respondent no. 3 & 4 and the
Applicant is trying to misguide this Hon'ble tribunal by
stating false facts. That hereto marked and annexed is the
letters of Respondent no. 3 & 4 stating that the Respondent
no.l has obtained its permissions time to time as

“ANNEXURE R-3”.

That contents are para 9 are matter of record and beyond the

knowledge of the Respondent no.1 hence need no reply.

The contentions raised by the Applicant in Para no 10-11 of
the Application submitted are false and baseless, hence
hereby denied. Although the Respondent no. 1 is running his
commercial business on the said land and he is well aware

about the waste generated through it. That however as
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17.

mentioned earlier the Respondent no.l has already
established the STP plant for the same and has also been
managing its waste. Moreover, the Applicant have his land
on Sr. No. 251 of Jamgaon which is at upstream of
Respondent no. I resort, whilst land belonging to applicants
bearing survey no. 152 of Jamgaon, survey no. 761 of village
Shere & survey no. 111 of village Asde are not adjacent to
the river. Therefore, the contention of the Applicant are
baseless and vague. That the photos annexed with the present
Application have not indicated any kind of pollution in the
said river. That no other farmer who have their agricultural

land adjacent to the present land of Respondent no. 1 have

‘ever raised any complaint about the water quality being

compromised by the present Respondent no. 1. That it is the
Applicant who have grudges against the present Respondent
no. 1 as the Respondent no.l has filed a civil suit on
27/06/2024 against the Applicants herein and others before
the Civil Judge Senior Division, Pune bearing Special Civil
Suit No. 523/2024 and the same is pending. The Respondent
No. 1 submits that the Applicants have filed this false
Application only by way of retaliation and to harass the
Respondent No. 1. The details of the sewage treatment plant
showing its specification and capacity are annexed herewith

as ANNEXURE R-4.

The contentions raised by the Appellant in Parano 12 and 13
of the Application submitted are false and baseless, hence are
hereby denied. Further the Applicants have failed to submit

any proofs whatsoever regarding the contamination of water
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or soil of the area. The Applicant is making fishing and
roving inquiries before this Hon'ble Tribunal knowin g fully
well that such practices are deprecated by this Hon'ble Forum

previously as well. The Applicants have absolutely failed to

produce any data whatsoever on baseline soil and wa%/:»

quality to allege degradation and/or pollution of the sam

It is humbly submitted that, during the pendency of thy

original application, a conditional direction u/s 33A of Wat

(Prevention & Control of Pollution) Act, 1981 dated
12.3.2025 came to be addressed to the Respondent No.1.
Thereafter, the Respondent No.l has duly applied for the
grant of Consent to Establish and Consent to Operate under
the Orange category and Maharashtra Pollution Board, 1.e.,
the Respondent No.2 was pleased to grant the said consent,
vide Order dated 17.3.2025. Therefore, it is submitted that
no damage to the environment in any form is being caused at
the hands of the Respondent No.1. The said application
along with Consent to Operate is annexed herewith as

ANNEXURE R-5.

Respondent no. 1 submits that said Resort is not causing any
pollution of the river or dumping garbage and also
Respondent no. 1 is not causing impediment, nuisance, loss,
whatsoever to any person/s including the Applicants. That
the applicant is using this Hon'ble tribunal as m achinery to
satisfy his own grudges and personal vendetta against the

present Respondent no. 1.
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20. It is further submitted that the structures constructed by this
Respondent are not in any flood-line at all. In the last
decades, no water has come up to any of the structures so
constructed by this Respondent. Therefore, it would be
absolutely inappropriate to contend that the same are falling

within any flood-line, as is contended by the Applicants

herein.

PRAYER:

a) That this Hon'ble tribunal may kindly be pleased to reject the
present Application with heavy costs as being false, frivolous

and defamatory.

b)  Any other orders may kindly be passed in the interest of

justice.

¢)  For this act of kindness, the Respondent No 1 as in duty

bound, shall ever pray.

Pune, ' ' -%%/

Dated : 2.6.2025 RESPONDENT

Nilesh Dattatraya Surve
/ \‘}9&(’
o
&%b’)

Advocate for the Respondent

185



VERIFICATION

Verified at Pune on this 2" day of June 2025 that tl

1€ contents
of the aforesaid Reply-Affidavit are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material
has been concealed therefrom .

)

DEPONENT
Nilesh Dattatraya Surve
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Registration Certificate
Government of Maharashtra

Ssa Food And Drug Administration
Food Safety and Standards Authority of India
e ea———— Registration Certificate under FS5 Act, 2006

/ Registration Number: 21524083004792

1. Name and permanent address of Food JALSPARSH RIVER SHACK KRUSHI
Business Operator (FBO) PARYATAN KENDRA [/ NILESH DATTARAY
SURVE / Dattatray Tanhu Surve
GAT NO 251, 694, 695, JAMGAON, SHERE ,
Mulshi, Pune,
Maharashtra-412108

2. Address of location where food business  GAT NO 251, 694, 695, JAMGAON, SHERE,
is to be conducted [ premises Mulshi, Pune,
Maharashtra - 412108

3. Kind of Business Restaurants

4. Photo Identity Card N/A

This Registration certificate Is issued under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the
petty food business.

Place / Pune Registering Authority
Issued On/ 17-08-2024 (New Registration)
Valid Upto: 16-08-2027 (For details, refer Annexure)

Annexures:

1. Product Ahnexure
2. Validity Annexure
3. Registration Id Card

Note:

1. Application for renewal of Registration Certificate can be filed as early as 180 days prior to expiry
date of Registration Certificate. You can file application for renewal or modification of Registration
Certificate by login into FSSAI's Food Safety Compliance system(https://foscos.fssai.gov.in) with your
user id and password or call us at 1800112100 for any clarification.

2. This Registration Certificate is only to commence or carry on food businesses and not for any other
purpose.

3. This is computer generated Registration Certificate and doesn't require any signature or stamp by
authority. :

4. This Registration Certificate is allowed to conduct food businesses activities having annual turnover
upto Rs. 12 Lacs only.

Page 1 of 4
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Product Annexure

Registration Certificate
Government of Maharashtra
Food And Drug Administration
Food Safety and Standards Authority of India
Registration Certificate under FSS Act, 2006

5Sal

/ Registration Number: 21524083004792
Detail(s) of Food Item

[Note:Only standardised food products are allowed to be manufactured as per the list available on FoSCoS.]

16 - Prepared Foods

2 15 - Ready-to-eat savouries

Page 2 of 4
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Validation And Renewal Annexure

Registration Certificate
Government of Maharashtra

SSa/ Food And Drug Administration
Food Safety and Standards Authority of India

Registration Certificate under FSS Act, 2006

/ Registration Number: 21524083004792

17-08-2024 16-08-2027 17-08-2024 300 INR New

Suspension History

; .NKA._

Current Status of Registration: Registration Certificate issued

Note:

1. Application for renewal of Registration Certificate can be filed as early as 180 days prior to expiry
date of Registration Certificate. You can file application for renewal or modification of Registration
Certificate by login into FSSAI's Food Safety Compliance system(https://foscos.fssai.gov.in) with your
user id and password or call us at 1800112100 for any clarification.

Page 3 of 4
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Registration ID Card

Registration ID Card

Registration ID:

S‘S‘dl valid Upto:

Name:

Address:

KOB:
Govt ID Card:

Issuing Authority: Pune

[Disclaimer:This Registration ID card is issued only for the provisions
laid down under Food Safety and Standards Act, 2006 and hence, shall

21524083004792
16-08-2027

JALSPARSH RIVER SHACK
KRUSHI PARYATAN
KENDRA / NILESH
DATTARAY SURVE /
Dattatray Tanhu Surve
GAT NO 251, 694, 695,
JAMGAON, SHERE, Mulshi,
Pune, Maharashtra -
412108

Restaurants

N/A

Issued On: 17-08-2024

not be used for any other purpose.]

Page 4 of 4
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STP details

Disinfection system to the treated domestic effluent
before discharging in into the premises.
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STP Details:

We are operating the agro-tourism resort on our own farm. As per the compliance
requirements, we have installed a 30 KL.D Sewage treatment plant (STP) with appropriate
treatment processes. The treated water from this plant will be used for our farming and
gardening activities. The 30 KLD capacity STP has been fully installed and js operational,
providing primary, secondary, and tertiary treatments. The tertiary treatment includes an
Alum Tank (AT), Dual Media Filter (DMF), and Disinfection.

ical hydraulic flow diasram for SIBF svstem
for 30 KL.D STP at Jalsparsh Resort

Disinfection

Wastewater after,
OT & BT

OT - Screen & Oil trap for canteen (2 cum) - Canna plants (flowering plants)

BT - Baffled tank (12 ciim)

CT=Collection tank (18 eu.m) :

BEI - Biofilter 1 (65 sq.m) Note on Disinfection:

S5~ Side sump (2 cu.m) Chlorine dosing system for disinfection application in STP

BE2 - Biofilter 2 (35 sq.m) ensuring effective pathogen inactivation and compliant efluent

AT — Alum tank (12 cim)
DMF = Dual media filter
TT - Treated water tank
P - Pumps

discharge has been provided,
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STP photographs:

i
1 il
i ¥
i
T
i
! 1 1%
[ bl | !
I
B
1 I
1 it
et
i
Y I 4
i | i .
| vitle il it
| |
+ T
] =
I " y -
b
A !
)

225



226



Al

.

e

| obTin
|
) Ei

227



228



DG set having capacity 82.5 kVA & one Hot Water
Generator (electric).
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DG Set Details:

As per you raised the point regardin

kVA capacity with 4.5 m stack helght as
been mentioned belpw._ .

g the DG set, We have Installed DG set with 82.5
per CPCB Norms and the same photographs have

DG set is
provided

4.5m stack
height
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Hot Water Generator Details: 0 e Rl

With reference to H_"('):'_t water Generator, We aré 'runh'ing a Agro tourism resort
activity and for the same we are using the electric hot water generator of 3000 liters
capacity for the requirement of hot water. The generator details have been mentioned
below: ' L b

—

Infinix HOT 10

232



Compost details

Composting for Food waste
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Compost details:

Regarding the agro-tourism resort activity, which includes restaurants that prepare and
serve food to customers, it is expected that the daily food waste generated will be
approximately 25 kg. This waste will be managed through composting. We have installed
seven compost pits, each measuring 4ft x 10ft, with one pit dedicated to each day of the
week, in accordance with the composting method.

As part of the agro-tourism activity, the resort also has a cattle farm, and we utilize cow
dung in combination with food waste to enhance the composting process. fEie

i ! i 1

Thé-cémpost’“produ'&éd will'be used in the adjatén"c é'g:ri'é:ulltflr;l

_ _ 'eldsf fof_ :t)rgé_hic_ farming
and vegetable cultivation. & R R [ S

The photographs of the Composting for Agriculture: -
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

IN ITS COMMERCIAL DIVISON

COMMERCIAL ARBITRATION PETITION NO. OF 2025
Nandgopal Nank Krishnani Petitioner
Versus

1. Yashomala Farming & Tourism Private Limited,
Through its Authorized representative
Aniruddha Pradyumna Deshpande

Respondents

2. Kalpa Power Pvt. Ltd.

Through its Authorized representative
Ankur Mehta

Affidavit of Service

| Advocate for the above-named Petitioner, make
oath/sole, solemnly affirms and say as follows:-

1. | say that on 07/05/2025 as per the order of this Hon’ble court, | had
dispatched 3 sealed pre-paid envelop registered for speed post / Registered
Post acknowledgement, containing duplicate writs petition along with true
copy of plaint in the above matter, due by way of service upon the

Respondents in above matter.

2. |say also say that on 13/05/2025 as per the order of this Hon’ble court, | had
duly sent an e-mail on the abovesaid Respondents verified e-mail address.
That the said e-mail had been sent along with the attachments of writs
petition along with copy of plaint in the above matter.
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3. Details of department of service and postal reply & marks :-

Respond | Respondent Name Method Remark ReSpondent
ent no. received dt.
1 Yashomala Farming & Postal RM | Claimed 08/05/20i0_
Tourism Private no.
Limited. Through its RM234093
authorized 276IN
representative
1 Yashomala Farming & Email Sent and 13/05)2025 R
Tourism Private address received
Limited. Through its aniruddha
authorized @yashoma
representative la.com
p2 Kalpa Power Pvt. Ltd. Email Sentand | 13/05/2025
Through its authorized | address received
representative ankur.meh
ta@kalpap
ower.com

i

Hereto annexed and marked as Exhibit ©  * is the postal track report.
Hereto annexed and marked as Exhibit ©  * is the copy of email report.

4. | say that statement made in the above paragraph are true and correct to
the best of my knowledge and | believe the same to be true.

Sworn at this day of

Advocate for the Petitioner
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Note

On

Sewage Treatment Plant (STP)

for

JAL SPARSH RIVER SHACK RESORT

Mulshi, Pune
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STP for Jal Sparsh River Shack Resort

Introduction

Jal Sparsh River Shack Resort is located at Jamgaon, Tal. Mulshi, Dist.- Pune.
Domestic wastewater is generated in this premise and discharge of this wastewater into

environment causes pollution, hence, needs to be treated.

Sewage Treatment Process Description - :

The STP installed is Solid Immobilised Bio-Filter (SIBF) system. It is an eco-
friendly, natural and non-conventional treatment system based on ecological engineering.

This system has the following units:
1. Primary treatment (Physical treatment) -
e Qil trap (OT)
e Baffled tank (BT)
e Collection tank (CT)
2. Secondary treatment (Biological treatment) -
e Biofilter 1 (BF1)
e Biofilter 2 (BF2)
3. Tertiary treatment (Polishing) -
e Alum tank (AT)
e Dual Media filter (DMF)
e Disinfection
Description (typical process flow diagram of treatment is attached)

1. Primary treatment

o Oil trap: The wastewater from the restaurant is passed through OT for removal of

floating oil. The size of this tank is 2 m’. From here, it flows to BT.

e Baffled Tank: The entire wastewater (from resort including restaurant) is passed

through the BT with baffle walls. The volume of this tank is 12 m’.
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2. Collection tank: The overflow from the BT is collected in the CT. This tank will serve

for holding purpose. The volume of this tank is 18 m’.

Secondary Treatment

The raw effluent after primary treatment is given biological treatment in the
biofilters. The effluent from CT is pumped to Biofilter 1 (BF1). As the wastewater passes
through the biofilter, the solids are trapped and processed by the ecosystem developed for
the specific requirement, thus, making the output water free from the pollutants. The
.treated wastewater from BF1 is then taken to BF2 for further processing and polish}ng. In
this process, secondary sludge is not generated and hence its handling and dispbsal is

obviated. BF1 has an area of 65 m? and BF2 has an area of 35 m>.

Tertiary treatment

After the two stage biofiltration, the water is taken to the AT which has a volume of 14
m’. Then, the water is passed through the DMF (8 m’/hr) The final treated water is then

disinfected and collected in the treated water tank. From here, it is reused.

Final disposal / Reuse

The treated wastewater after SIBF system treatment conforms to MPCB prescribed

standards. It shall be used for gardening / irrigation in the resort premises.
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5.69m

OI'IT TRAP COLLECTION TANK
(0T) (CT)
4,46m
BAFFLED TANK
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| @
WASTEWATER 3 i
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{From rooms)
| 5.09m
v TREATED WATER
BIOFILTER 1 +
(BFI) TANK
12.86m ot 206m '——
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TANK WITH SLAB [PLAN]

NOTES:
1. 8§ 1 details are to be incorp d by
the Architest / Contractor.

Foundation to suit site conditions.

The tank should be beak proof. s
. A minimum of 0.3m wall height is

be provided sbave G L. on all sides of walls

for the units below G.L. 1
. The vent pipes (4 inch) arc to be extended beyond the
‘ [ height of the nesrest building.
Vot 6. An uppranch rood for dealudging vehish to bo )’-‘
provided for cleaning these tmks.

B

w

e i ! . Waste waler
l : tnlet (lawest pipe -
.' - e restaurant, mppar
g L |- l ‘1 " £ ele)
2 ‘hm:lﬂ B--B slab]
[3C] BECTION A - - A [With sisb] e [D) BECTION [With

| DRG. No. 3 ENERGY TEGH

|]JETA]'[.S OF BAFFLED TANK | -2, Shasitts Diousiag Socery, iasi

& COLLECTION TANK i Myl
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5.09m

|

NOTES:

. Structural details are to be mcorporated by
the Architect / Contractor.

2. Levels have to be taken such that the

overflow can be joined 1o drein by gravity,

Biofilters and side sump should be leak pro

Foundation to suit site conditions.

. To prevent rat entry into biofilters, a metal
sheet (1% feet wide) with a smooth surface

o w

the biofilters.
‘The support angles are to be painted.

All gravity pipes shown are 4 inch PVC.

eEae

cover & green agro-shade net.

| -
s

N

%

F—-—

[4A] BIOFILTER 1 & 2 (PLAN)

T A S S S SIS SN
‘\“
N
N N
\
QQ | e
N
\ .
Sm N _-n:;_ N
6.2m Eaas l'§
ﬂuﬂlﬁmmmk
N N
\ km 3
N 1)
N e = R
4|0 \ 1
K 2.2n L 2.2m
by ) NN RGN
E ¢
ETR N~ )
"] = &
/ Iihe @
g = N
6.2m N
Imxﬂglmw4§ B
L/ lm-:!
2 = .i +
|=W’!
N !
¢ N SN
v \‘n&‘—'l 4‘»‘”‘—,5 l
= BT i :
a4 - RN AN N NERN N L
22n v 2.2m B et
7 7N C
/ e QR
A e A= z
~ 7
1
L
E [BAY 1] [kl [BAY 2]
E 6.6m
OIL ; 7 ; L
[ ) L7 1A
/ Pl -
-} g ( N 4
7‘) 4,
< 4 41 7
A 080 51 Toskm
ﬁ /?an'_"_";;" _'é'ﬂ
T T

’

of

isto

be fixed on the outer face of external wall of both

Protective railing for all underground and open tanks,

White glazed tiles to be provided in the side sump.
10.The comer sumps | and 2 are to be covered with green agro-shade net.
11.The side sump should be covered with removable mesh
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Ref: PDD/ESPL/AS/BF/0_| DT 20.852400

HCILIENT: M/8. JALSPARSH RESORT, FUNE

(TP CAPACTTY - 3 KLD

DRG No. 4

ENERGY TECH
%3 SOLUTIONS PVT. LTD,

DETAILS OF BIOFILTERS

B-273, Shantiban Housing Society, 5.No0.52
D. P. Road, Kothrud, PUNE 411038

E- Mall: sibfsystemi@gmail.com
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s * The dismeter of the pipes specified is internal
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2 Cornar
A —yd d | Ref: PDD/ESPL/IS/PD/O | DT, 2.85.3023
L LL Erom CLIENT: M/8. JALSPAREH RESORT, PUNE
tank BTP CAPACITY - 30 KLD
[SA] DETAILS OF PIFING IN ENERGY TECH
.. MORTERT A3 [oraros| Toa tolommrn oo
DETAILS OF PIP]NG & B-2/3, Shantiban Housing Society, 8.No.52
. P. R Kothrud, PUNE 411038
DISTRIBUTION FOR BIOFILTERS | © Vst sofesstemgmlt com

255



256



35.92m

2.06m

=

gy

(Imx0.6mx

0.6m)

O =3

1.6m

[EE]

i

i

0.5m

0.5m

1.5m"

t——  Im

3.5m

[6A] ALUM TANK [PLAN]

0.3m|

: G.L.
Overflow : i BF2 0.3m :
. |_|_ = o mj : |*|
?_az *
1.45m | 1,45m 1.5m
T% - ”" | *
fm Ix
0Sm | v 05m
— Referenceline “H 7
il . - —FF e 7, -_. _,_W. R
___ _...r._“_..-,v... Wt gelanrhengd o b Ll T -ah.u,..
il HN.H 0.17m=Total fall = fall in gutter (Fom) + Deop
% Drop imitial deop (10cm)
~
I
D orier0sm  [6™ SECTION A -- A

NOTES:

1.

oW

D DO =) O Lh

Structural details are to be incorporated by
the Architect / Contractor.

Tank should be leak proof.

Foundation to suit site conditions.

Levels have to be taken such that the
overflow can be joined to drain by gravity.

. Shade net / mesh covering to be provided.

. White tiles to be fixed in last chamber.

. Protective railing should be provided.

. Piping & valves are in 3" PVC,

. A minimum of 0.3m wall height is to

be provided above G.L. on all sides of walls.

10. Ladder to be provided for maintenance.

_UWQ No. 6

Ref:PDD/ESPL/JS/AT/0

DT. 22.05.2023

257

CLIENT: M/S. JALSPARSH RESORT, PUNE

STP CAPACITY - 30 KLD

*@ ENERGY TECH

SOLUTIONS _u<.n _l._.D

?m,. AILS OF ALUM TANK

D. P. Road, Kothrud, PUNE 411038
E- Mail: sibfsystem@gmail.com

B-2/3, Shantiban Housing Society, 8.No.52
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NOTE: HL OF INVERT OF W/W INLET (AT "A™) TO
BE TAKEN AS PER SITE CONDITION

261



262



| 60MMSTONE

20 MM STONE——
25 MM STONE ——

B.h at%,m«ﬁf
LT

&Z%

.....1..!1..4.u

ré@ﬁ e
,.N._vm%: !..ultu.....ﬂ- ...nt_._

B 20

iy e e T e e e

lf.mnﬂm.u%.u.}wh;u

T afn-..nalltkn

SR e s

X
Ol .#\H‘h.#\H‘ .—\H‘

H.ﬂ\.ﬂ )4
1#\.“ .1h

A 3: 5: «me

4.,

X H;NH h,mﬁ\ \ﬂ ®

.4_ ;

Hb{d*
: _- \ N

List of underdrain materials

[A] Detalls for procurement of underdrain materials
Underdrain materials Cum*
60 mm stone - 6 cm layer 10**
25 mm stone - 10 cm layer 10
20 mm stone - 5 cm layer 5
12 mm stone - 8 cm layer 8

* These are estimated figures

** 60mm layer considered 1.5 times to adjust the quantity
of stone required for leveling the floor siope.

1. ._._.o quantities mentioned are approximate.
2. The underdrain filling work Involves labour requirement
for filling the underdrain as per the above drawing Including
spreading a layer of cowdung and planting of canna plants.

[8] Tiles (40 cuddappa slabs); min. 35mm thick to cover gutter. Size 60cm x 30cm each.

[C] Tiles (80 ceramic tiles) as splash plate of size 30cm x 30cm each.
" [D] Bricks - 160 Nos.

[E] Cowdung - 1800 kg

[F] Canna plants - 300 bulbs

Ref: PDD/ESPL/JS/UD/0 — DT. 22052023

CLIENT: M/S. JALSPARSH RESORT, PUNE

STP CAPACITY - 30 KLD

DRG No. 7

ENERGY TECH
SOLUTIONS PVT. LTD.

_ C/S OF BIOFILTER UNDERDRAIN

B-2/3, Shantiban Housing Society, S.No.52

D. P. Road, Kothrud, PUNE 411038
E- Mail: sibfsystem@gmail.com
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PUMP CONNECTIONS

Ball valve

N

Delivery pipe

J A

TANK

i
o

PUMP - DMF CONNECTIONS

DMF

Notes:

* Size of delivery pipe should be as per the size of delivery
opening of pump. These should not be reduced.

* Recirculation pipe should be equal to the delivery pipe size.

* For pump P3 at alum tank, the delivery pipe should be

with NRV as shown.

* Height of DMF pedestal to be decided as per site requirement.

|Ref: PDD/ESPLUS/PCH | DT. 220820

[CLIENT: MiS. JALSPARSH RESORT, PUNE

CAPACITY - 38 ELD

ENERGY TECH
DRG No. 8 — 4 soLuTions PvT. LTD.

PUMP AND DMF CONNECTIONS

B-2/3, Shantiban Houwsing Society, S.No.52
D. P, Road, Kothrud, PUNE 411038
E- Mail: sibfsystem{@gmailcom
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4

[9B] SECTION A - - A

NOTES:

1. Structural details are to be incorporated by the Architect / Contractor.
2. Tank should be leak proof.
3. Foundation to suit site conditions.
4. Levels have to be taken such that the overflow can be joined to drain by gravity.
5. Shade net with mesh covering to be provided. Rt PIVESRLAE Y | 1050650
6. Protective railing should be provided if tank is below GL. :;:,} ﬁ;::ﬁ;f:‘s:::z};mmm‘ il
7. Piping shown is 4" PVC
8. A minimum of 0.3m wall height is to be provided above G.L. on all Im ﬁ Eo":ﬁfoi;"p:fi";

sides of walls if tank is below GL. it i iy Sty
9. Ladder to be provided for maintenance. DETAILS OF OI1. TRAP | D.P. Road, Kothrud, PUNE 411038

267



268



,:)\ o

A

—

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811627 Jog Center, 3rd floor,
Fax: 020 -25811029 il Ll Mumbai Pune Road,

Website: http://mpcb.gov.iin = = Wakdewadi, Pune - 411003,
Email: ropune@mpcb.gov.in W

ORANGE/S.S.I (038) Date: 17/03/2025
No:- Formatl1.0/RO/UAN
No0.0000236376/C0/2503002597

To, WLFF "
M/s. JAL SPARSH RIVER SHACK RESORT \\‘ I z
S NO 251, 694, 695,,AT POST- JAMGAON, SHERE \ ‘j el | N

Environment Al st
TAL. MULSH" DIST. PUNE Your Service is O':r Duty

Sub:  Grant of Consent to Establish and Operate under Orange_Category.

Your application No.MPCB-CONSENT-0000236376 Dated 11.02.2025

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution). Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transhoundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following.terms and conditions and as detailed in the
schedule I, II, 11l & IV annexed to this order: _ ;

1. The consent to operate is gra_nted:for_: é period up to 30/06/2028

2. The capital investment of the project is Rs.2.67 Crs. (As per C.A Certificate
submitted by industry ) S R e

3. Consent is valid for the manufacture of:

Maximum
Product Quantity uom

Products
HOTEL AND RESTAURANT, AGRO TOURISM WITH ROOMS 24 Hoomis
(WITH SWIMMING POOL)

(Hotels < 3 star) _
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

1

SrNo Description Perrg:;tg}d {in Standards to Disposal Path

Trade effluent 0 As per Schedule-I [Not Applicable
2. |Domestic effluent 30 As per Schedule-1|On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr  Stack  Description of stack/ Number of Standards to be
No. No. source Stack achieved

DG SET-82.5 KVA As per Schedule -Ii
Non~Hazardoqs Wastes: |
Sr No Type of Waste
- |FOOD WASTE

Quantity UoM Treatment Disposal
Kg/Day [Composting|Used as mannure

05:48:37 pm) /QMS.PO6_F02/00

JAL SPARSH RIVER SHACK RESORT/CO/UAN NO.MF'CB-CONSENT—000023637Gﬂndus-lld‘24631? (17-03-2025 Page 1 0f 8
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10.

L1.

12

13.

14.

15,

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Category No./ Type Quantity UoM Treatment Disposal

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

This Consent is issued subject to an order passed or may be passed by Hon'able
National Green Tribunal in application no. 200 of 2024 in the matter of Laxman
Thombre & Ors (Applicants) Versus Jalaparsh Riverside Resort & Ors. (Respondents).

This consent is issued prejudice to the matter of Hon'ble National Green Tribunal in an
Original Application (OA) No. 200/2024 -

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

The applicant shall strictly comply with the Mechanism/Guidelines for Control of
Pollutioh and Enforcement of Environment Norms at Individual Establishments and the

Area/ Cluster of Restaurants/ Hotels/ Motels/Banquets etc in Hon'ble NGT O.A.No.

400/2017 titled as Westend Green Farms Society Vs Union of India.

The applicant shall obtain NOC form Central Ground Water Authority if they are using
ground water for industrial purpose within 3 month and or not use ground water
without permission of CGWA/Competent Authority.

The applicant shall not cause nuisance to the surrounding area, if such condition
occurs industry shall voluntarily stop the production activity.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

33¢35786
SeabatlC
ccbedbed
befe6b6c’

Signed by: Jagannath Sa[uﬁﬁ:h.e
Regional Officer "

2d26ec3e \

<0348439 Maharashtr: Po%!gf}ion Control Board
30036078| ropune@mpebgovin

609e06fa 2025-03-1717:48/51 IST

_Received Consent fee of -

D A » % 0 DR 0 [J 0
1 30000.00 |TXN2502003907 18/02/2025 |Online Payment
2 30000.00 [MPCB-DR-32214 18/02/2025 |NEFT
3 147994.00 |TXN2503003654 16/03/2025 [Online Payment
Copy to:

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB-CONSENT-0000236376/Indus-1d.246317 (17-03-2025

05:48:37 pm) /QMS.PO6_F02/00

Page 2 of 8
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1. Sub-Regional Officer, MPCB, Pune ||

They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

JAL SPARSH RIVER SHACK RESO

RT/CO/UAN NO.MPCB-CONSENT-OOOOZBBS?G;’Indus-ld.246317 (17-03-2025
05:48:37 pm) /QMS.PO6_F02/00

Page 3 of 8
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1L A
B]
el

2. A
B]

Generation - As per your application the treated effluent generation is Nil.
Treatment - NA
Disposal - NA

As per your application, you have provided Sewage Treatment Plant of designed
capacity 30 CMD for the treatment of 30 CMD of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage 50
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)

1 |pH Not to exceed 6.5t09.0
2 |Total Suspended Solids Not to exceed 20
3 |BOD 3 Days 27 degree C Not to exceed 10

4 |chemical oxygen Demand (COD) Not to exceed 50
5 |NH4N Not to exceed 5
6 |N Total Not to exceed 10
7 |Fecal Coliform MPN/100 M Not to exceed 100.0

Sr. No. Purpose for water consumed

C] The treated sewage shall be _\recjécl'e_d for secondary purposes to the maximum

extent and remaining shall be discharged on land for gardening within premise
after confirming above standards.. In_no _case, sewage shall find its way for
gardening / outside factory-pre_mis_es,;

3. The Board reserves its rights to review --'pl_ains-.-_--speciﬁcatlons or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of thé Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity
(CMD)

Industrial Cooling, spraying in mine pits

or boiler feed

Domestic purpose 32.00

Processing whereby water gets polluted

& pollutants are easily biodegradable 0.00

Processing whereby water gets polluted
& pollutants are not easily 0.00
biodegradable and are toxic

3

Gardening 0

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB«CONSENT-0000236376.-'Indus-ld.246317 {17-03-2025 Pace 4 of 8
05:48:37 pm) /QMS.PO6_F02/00 9
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1.

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB-CONSENT-0000236376/Indus-1d.246317 (17-03-2025 Page 5 of 8

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type
s:;:fk Source provided/prop Height(in of Constz??:;?nr(y ) Pollutant Standard
J osed mtr) Fuel 2

Acoustic
Enclosure :
Stack Ltr/Hr

Gensets and Fuel a) Units to use approved fuel (e.g. LPG, PNG, Charcoal for tandoor, boiler,
etc.). Preference should be given to cleaner fuels in such cases b) The units shall properly
channelize the fugitive emissions including emissions from cooking & kitchen operations by
providing proper ducting / hood arrangement and proper exhaust system and emissions c)
Only Gensets having necessary Type Approval for emissions/ Noise level from the concerned
agencies to be installed at the premises d) The unit shall provide stack for the emissions
from the generator as well as acoustic enclosure for Gensets as per the specified norms

SCHEDULE-1II
Details of Bank Guarantees:

Sr Consent
Nc; (C2E/ AmtofBG Submission
c20 Imposed Period
| /C2R)

Compliance  Validity

Purpose of BG Period Date

Towards
L : compliance of
Existing BG as | the consent
anf;gfgo e lthakh per directions " | conditions and O |  Continues 30/12/2028
P Dtd. 12/03/2025| & M of the -
Pollution Control
Systems

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.,

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

D Amount of Reason of
Submission Purpose BG BG

Period of BG

Amount of
BG
imposed

Consent
SIN0. (c28/c20/C2R)

Forfeiture Forfeiture

NA

BG Return details
Srno. Consent (C2E/C20/C2R) BG Imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

05:48:37 pm) /QMS.PO6_F02/00
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10.

1l

12,

13,

14.

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB-CONSENT—0000236376.-'Indus-ld.246317 (17-03-2025
05:48:37 pm) /QMS.POG_F02/00

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

@) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 37 1(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board. ' -

The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.
The industry shall submit quarterly statement in respect of industries obligation towards

consent and pollution control compliance's duly supported with documentary evidences
(format can dowmoaded from MPCB official site).

“The industry shall submit official e-mail address and any change will be duly informed to the

MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

You shall operate OCEMS installed for source emission round 'O’ clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation. ;

Page 6 of 8
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16.
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18.

19,

20,

21,

22
23.

24,

25.

26.

21

28.

29.

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB-CONSENT-0000236376/Indus-1d.246317 (17-03-2025

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent. :

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board. -

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system,

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory. ;

The industry should not cause any nuisance in.surrounding area.

The industry shall take adequate measures.for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70.dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, 5-2, etc. and these shall be painted/ displayed to
facilitate identification. _

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto
The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained. L ' '

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.
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30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control

equipment, other in whole or in part is necessary).

33, The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

34. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

36, You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is dig'italllly & electronically signed.

JAL SPARSH RIVER SHACK RESORT/CO/UAN No.MPCB-CON5ENT-0000236376;’1ndus»|d.246317 {17-03-2025
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GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKTI
DEPARTMENT OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY

o Rl 89 ge U
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

PROJECT NAME  M/S Jal sparsh rivershack resort _

PROJECT ADDRESS Gat No-251, 694, 695, At post - Jamgaon, Shere, Taluka-Mulshi, Dist-Pune. 'PINCODE 412108
STATE MAHARASHTRA | DISTRICT PUNE | TOWN/BLOCK MULSH|
COMMUNICATION ADDRESS ~ Gat No-251, 694, eg_s,Atpostljarr}g_éon,ShereTéz'akaimtsm,"bisi_ | |

ADDRESS OF CGWB REGIONAL OFFICE N.S. Building, Civil Lines, Nagpur 440007 Maharashtra,
' EXEMPTED LETTER NO. EXM/INF/MH/2025/3908/N | 2. DATE OF ISSUANGE. 17/03/2025
3. APPLICATION NO. INF/MH/2025/3908 | 4. APPLICATION TYPE. Infrastructure

5. PROJECT STATUS Existing Project 6. VALIDFROM 17/03/2025

“Pune

‘8. VALIDUPTO Till adherence to provision(s) under which this exemption has been obtained (subject to éompliabce to
related conditions) or till any further orders issued by this authority, whichever is earlier,

GW Abstraction

S N mlyear

1347.84 1 0.00 1 1347.84

10. Details of Ground Water Abstraction / Dewate ing Structures

e . rovosep 1 T -
Dw 'ocB W tw 'pu [Dw' b lw 'w [pu [ow Tpcs ew TW Py
I CO o N i 5 __..._.?.,0. 42 1 £
"DW-Dug Well; DCB-Dug-cum-Bote Well; BW-Bore Wl TW-Tube Well; Pu Pumps; I

. 1Al prr;jé':r,;ts .drawing ground wétér only for drinkihgfdbmeétlc purbéuséé L:ptc 5 cumﬁday inall asseésment uﬁits are

! - exempted from seeking NOG
EXEM PTJON CATEGORY 2 Micro _a_nd small Enterprises drawing ground water lass thgn IQ cum.’da_v_.r__are exen-_n_p_ted_ __fmm__seeking NOC

‘. This s to certify that as per information furnished by the applicant, the ground water withdrawal comes under Exemption category as per S.0, 3289(E)
dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to regulate and control ground water
extraction in India, 2020. "
2. This exemption letter is being issued under relevant provision(s} of extant guidelines. : ¢ z
3. The firm shall install digital water flow meter on all ground water abstraction structures and maintain the loghook, -~ |
4. This certificate is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any false
- information furnished/violation by the applicant, shall invite legat action against him/her as per 8.0, 3289(E) dated 24/09/2020. -
S.1f, at any stage, it is established that this exemption letter has'been obtained on the basis of false/ fake document(s), the exemption letter shall be
deemed cancelled and extant penal provisions shall be applied on the firm
1. 71 IR ot 1 § b andaas g € 1 GBI & IR, Horel RN w50, & SRR ¢ Aol & el il 31 wret e, ) fgand ok i wivgo)
[T ER1 3289() 1w 24/09/2020, 3Rel H 4set oy aﬂ'ﬁ%m S P @ o e Ry, 20201 " i e
z.uas@mm%a uﬂaﬁqu&wrﬁtzﬂaiuﬁ%ﬁmmma;ﬂ%awmmmai
3. G el aysret ol Wil e (3 free) o Wl HleR wifd & it sik allirges s @)
4. U TI U Rreen SRes @ SR siidad gR1 e @l I SIBR O HITRE §1 COWA ) Hidad R R6U TG & @1 e g s 1 smdas RIS E
W TTT e/ e, THa 3289 @mzmgmozoawgmmmggﬂhmmﬁaﬂ SHifEe Fm
5. Ul Fll ol s R g e gt SIITT § 85 U UMM (g5) U et / el cliehol SIS VI 517701 8, ) o (e) v e T g i i
R IS G8TaT Wi ep) R s

Thié is an auto generated document & need not to be signed

deita yferre orer wiftreor, wTer ey wiaTer, WigweneRTw uR, Siteites ures wref, gtor wre, 7€ Reeh-110016 / Central
Ground Water Authority, Ministry of Jal Shakti, CSMRS Campus, Olof Palme Marg, Hauz Khas,New Delhi-110016
Phene: (011) 23383561
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